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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.A.NO., . .

T.A. NO.

DATE OF DECISION 19~7=94

Shlji G, . Bhatt Petitioner

shri kK,K, shah
Advocate for the Petitioner (s)

Versus

Jnxnn cf India ana u:hc s _ Respondent

Q 1 \ Q® "M = =)
shrl N.s5” shevae Advocate for the Respondent (s)

CORAM
Raimamoor th y MEmber (&
The Hon’ble Mr. K, Ra&mdm o y 42
The Hoble Sy e SSESES Member (J)
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2, To be referred to the Reporter or not ? /\,, V
8. Whether their Lordships wish to see the fair copy of the Judgment ?

4, Whether it needs to be circulated to other Benches of the Tribunal ?




S}Q'[i G.k". B’)Qtt
114, Tagof Nagar gcciety

Old pedra KRCad, Balcda applicant
advecate ME., Ko.K. Shah
Ve rsus

1, Unicn ¢f ndia
Notice to be served thrcugh
and reprecsented by
The General Manayel
Head (Quarter (ttice, wesiern lallway
churchgate, pombay,

2, The Cchieft Engineer
Nestern Ralliway
Head guarte: orfice,
churchygate, Bombay.,

advocate ML, N.5, shevde Respondents

U o i UR LU & R

1in Date; 15-T7-34,
Sase 37T_c 1992

per Hontble shiil K, Ramamcor thy Member (J)

The present applicetion is filea by the applicant

tor guashing the impunged charge sheet, The counsel for the

dpplicant has now come idwara with a statement that the

charge sheet has peen kept in abyeance by an crder dated 26=3-34,

In view of this craer, he dees not want to press the (.4, any
turther, ghri ghevde ieurnea ceunsel for the respondents states
that cuwnsequential action kike reieasing of any orders etc, will

be taken in due cuurse,
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In view of the statement cf learned counsel

shah se€ks permiss ion to withdraw the
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Lssiwn granted, (,a, Stands disSp csed of a
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(Ko Ramamoor thy)

MEmMber (A)

saxen CA)

(J)




